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The 1IIIDJMer or Health IUl4 PamI17 the Import or essential raw material. 

PIIIDDlDr (Dr, SashIIa Na),ar): (a) A for the current IInancial year; and 
research scheme in Indian Systems or Medicine namely Ayurveda includ- (b) if SO, the detaU. thereof? 
ing Sidha and Unanl is proposed to The Mlaister of Flaaaee (Shrl 
be taken up in the KUpauk Medical Sachladra Chaadharl): (a) Ye., Sir. 
CoUege and Hospital with IInanclal 
assistance from the Central Govern-
ment. 

(b) The disease. that will be taken 
up !for Investilatlon are: 

Ayurveda 

Siddho . 

(i) Leucodenn. 

(iI) Pi!ariasis 

(iii) Cirrhosl. of lIIe 
liver in .dulll. 

(iv) Peptic ulcer. 

U non! Rheumatoid Arthrlris 

There will be close and intimate 
collaboration of the Department. of 
Pharmacology, Biochemistry and 
Pathology 'Bnd other basic sciences of 
the Kilpauk Medical College and the 
Research Units of the Indian s,.t-
of Medicine. 

(c) The Madras Gov!. Is considering 
the proposal 

(d) The details of the perwonnel 
will be worked out by the GoverninJ 
Committee proposed to be set up by 
the State Government. 

(e) and (f). Yes, The States of 
Maharashtra, MySOre and West Ben-
,al have constituted such cells. The 
Kerala Government has also accept-
ed, In principle, the establishment of 
a Post-Graduate Institute for Ayur-
vedic specialities (Panchakarma, 
Vishavaldya and Marma Chlkitn). 

(,) Does not arise. 

ForeIID hcha.... AII_tl_ for 
Import or aa. MateriaJI 

.... Shrl Kallar SInIIa: 
IIbrl P. 1[. Deo: 

Will the Minister of Plaaace be 
pleased to .tate: 

(a) whether any additional foreiln 
exchange allocation is beln, made for 
2511(A1)LSI).....t. 

(b) The additional allocation are 
meant for the Import of e.sential raw 
materials such as sulphur and rock-
phosphate for fertiliser production. 
non-ferrous metals, special steel, lub-
ricants, chemicals etc. for other In-
dustrial production and for Import of 
raw materials and components. As 
detailed information relating to the 
specillc allocation, or otherwise, of 
foreign exchange for each category of 
requirement wll! tend to Inlluence 
market conclltions, It would not be 
expedient to state the specillc alloca-
tions for each of the above purposes. 

145. Shrl P. C. Borooah: 
ShrI M. L. Owl"edl: 
Shrl Bba&'wat n.a A.ad: 
8IIrI S. C. 1IaDWIta: 
ShrI Saboolh 1Iaa8da: 

Will the Minister Of ,,_ be 
pleased to state: 

(a) whether the Commissioner of 
Direct Taxe. has received apple.1I 
from various partlel subjected to 
taxes at different rates on the unde~­
lared money declared by them under 
the Acts enacted In 1965 for a/fectin, 
a parity between the two catelOries 
of partiel; and 

(b) If 80, the decision taken In thl. 
regard? 

The MInister of Jl'laaaee (ftrl 
S,..,hbHIra Chaadhurl): (a ) Yes, Sir. 

(b) The two schemes of voluntary 
dilclosures contained In the two nn-
ance Acto of 11185 are Independent of 
each other. A. IUch no perity ~ 
be effected between the two. 

~ '" UJI. Pertw.n 
.... tII"t II. L. Owl".: 

8IIrI p. C. 1IorMU: 
8Iuf ....... t Aa A.ad: 




